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up to the scales of the Central Gov-
ernment employees?

shri D. N. Tiwary:
misunderstand me? I have clearly
stated that they should be given
equal pay for equal qualifications.

Mr. Deputy-Speaker: You may
continue later. We shall take up
some other business now.

Why do you

17.31 hrs. ‘

RE: MOTION FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICE—contd,

PAKISTANT FIRING ON CoocH-BEHAR
- BORDER

The Minister of External Affairs
{(Shri Swaran Singh): Sir, on Friday,
18th March, I made a statement in
this House on developments on the
Cooch-Behar border which had led
to firing by the East Pakistan Rifles
from the morning of 17th March, at
Phulkabari, Tin-Bigha, Bagdokra,
Kharkaria and other points on this
border. In giving the House detail-
ed background of the events, I refut-
ed the baseless allegations that were
bein® made by Pakistan of Indian
azgretsion  in Dahagram and  the
alleged occupation of this enclave by
Indian forces. I told the House that
we had made enquiries ana were
convinced that there was not the
siightest justification for the allega-
tion of apggression by our Border
police in the area of Dahagram. I
informed the House that the Chief
Secretary and the Inspector-Gene-
ral of Police, West Bengal, had pro-
ceeded to the disturbed area for an
on-the-spot inspection. The report
of the Chief Secretary was not
available when I made the statement
on 19th March. On his return from
the area, the Chief Secretary has
reported that there is not the sligh-
test basis for the Pakistani allegation
that Indian forces have aggressed
against Dahagram or that they have
occupied this Pakistani enclave. The
Chief Secretary has further reported
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that firing in the area was started
by personnel of the East Pakistan
Rifles and that the West Bengal
Border police returned the fire in
self-defenca.

Firing by East Pakistan Rifles has
continued on the Cooch-Behar border
for 6 days and some loss of life has
also been reported. The East Pak-
istan Rifles are aiding and assisting
Pakistan nationals who have made
intrusions in this area. Late last
night, a message was received from
the Government of West Bengal say-
ing that Pakistan Ansars—who are
really a para-military organisation
trained by Pak Army officials—backed
by personnel of the East Pakistun
Rifles made raids on Indian territory
in the Bagdokra area and began loot-
ing and burning the houses of Indian
nationals in this area, The Pakistani
raid was 'met by the West Bengal Bor-
der Police and some of the raiders
who were indulging in looting, arson
and other such nefarious activities on
Indian territory, were killed. We are
watching further* developments, I
can assure the House that such law-
lessness and brigandage on the part
of Pakistan personnel will if persist-
ed in be suitably and adequately
dealt with,

On the afternoon of 20th March,
the Pakistan High Comissioner left a
Note Verbale with the Foreign Sec-
retary suggesting that a party of Pak-
istan officials should be allowed tran-
git facilities over Indian territory so
that they could proceed to Dahagram
to verity India’s assertion that their
forces have not committed any aggres-
sion on Dahagram. In this Note, our
proposal for a meeting between the
Chief Secretaries of West Bengal and
East Pakistan was side-tracked. Our
reaction to this Note was conveyed
to the Pakistan High Commissioner
within two hours. We informed him
that there could be no question of
the Government of India agreeing to
an investigation by Pakistani Pmciall
into the alleged aggression which had
in fact never taken place. Simul-
taneously, the Government of Indin
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made the following concrete sugges-
tions.

(i) Immediate stoppage of firing
for which orders should be
given by both East Pakistan
and West Bengal Govern-
ments.

(ii) Residents of Dahagram, who
have come away to East Pak-
istan, and Pakistan officials,
may apply for permits to the
local authorities for tran-
siting through Indian terri-
tory.

(iii) Simultaneously, the East
Pakistan and West Bengal
Governments should speci-

fically agree to a meeting of
the Chief Secretaries at a
very early date.

(iv) The grant of permits to Pak-
istani residents and officials
would be without prejudice
to the procedures to be mutu-
ally agreed upon by the Gov-
ernments of East Pakistan
and West Bengal in regard
to transit facilities to each
other's enclaves.

The Pakistan High Commissioner
has just informed the Foreign Secre-
tary on behalf of his Government
that the proposals made by us are
acceptable. In fact ,this information
has just come. When I made a state-
ment in the Rajya Sabha, by that
time, this information had not been
conveyed to us by the Pakistan High
Commissioner.

They propose to issue instructions
to the Commandant of their local
border police to contact the Comman-
dant, West Bengal Border Police in
the area to arrange for an immediate
ceage-fire, The West Bengal Govern-
ment are instructing their border
police to respond to proposals by the
Pakistan border police to this effect.
The Pakistan Government have also
agreed to a Chief Secretaries meeting
announcement concerning Wwhich is
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likely to be made tomorrow. They
have informed us that it is proposed

1o send a party of Pakistan officials to

Dahagram. Indian Deputy High Com-
missioner, Dacca, will be approached
by East Pakistan authorities for the:
necessary visas to enable the officials
to transit across Indian territory, We
are instructing our Deputy High
Commissioner to grant the visas
when approached.

In regard to the residents of Daha-
gram who may have crossed over
into East Pakistan, as I stated before
the House on the 19th March, there
could be no objection to the return
of Dahagramis to their homes. The
necessary arrangements in regard to
this should be made between local
officials of the two sides. Future
arrangements relating to transit of
Pakistan nationals into Pakistan
enclaves in India and vice versa will
be the subject matter of discussion
between the Chief Secretaries.

Shri Nath Pai (Rajapur): May I
point out that the substance of my
Adjournment Motion has been admit-
ted by the Minister when he said that
raids have been carried out by armed
personnel of the Pakistan forces, that
Indian lives have been lost? But I
request you to be kind enough to
look at the statement which says,
failure of the Government of India to
prevent raids by the armed forces of
Pakistan being carried out on Indian
territory near Meklaganj and result-
ing in Indians being forced out of
their homes and the consequent sense
of insecurity prevailing in the entire
border. I refer to this for this reason
that, while the Minister was pleased
{o answer the questions, in view of
the fact that the substance,—the failure
of the Government,—has been admit-
ted, the Minister has never told us
in his references the number of
Indians that have lost their lives, He
said: “some Indians killed”., Arson
was carried on and fire was resorted
to. He also said—maybe I have mis-
understood him....
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Shri Swaran Singh: May I appeal
to Shri Nath Pai not to say some-
thing which I have not said. I have
not said that any Indian lives have
been lost.

Shri Bade (Khargone): Some lives
have been lost.

Shri Nath Pai: It does not give me
any joy to say that Indian lives were
lost., If he assures us thal no lives
have been losi, T am very happy. But
so far as this matter is concerned, I
think it was the cemmon impression
that as a result of firing, two lives
have been lost. But he did point out
to raids being carried out.

I shall ask one or two things, apart
from this matter being urgent. I
want to plead with you, procedurally,
that just as you gave latitude to the
Minister that he should be in a posi-
tion to make his statement at 5.30
p.M., though under the rules of pro-
cedure, normally the matter could be
held over till 4 p.M. only, and thus
you were pleased to extend the time
up to 5.30, the same may be extended
to me till tomorrow morning, because
the Speaker’s ruling was that the
matter was to be held over. That is
one aspect.

The second very important thing is
that we have about 74 enclaves in
Pakistan: my number may be
approximately correct; I do not claim
that it is absolutely correct. Pakis-
tan has a larger number. But the
truth of the matter is that Pakistanis
have been enjoying all facilities of
transit to go to their enclaves.
Whereas so far as Indian enclaves are
concerned, we are denied any kind
of access and the Indians there have
been gradually and systematically
squeezed out. I do not know on how
many enclaves the writ of the Gov-
ernment of India runs and the flag
of the Union Government still flies.
Am I wrong in saying that all these
enclaves for all practical purposes
are lost, though they are part of India
on the map?
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Mr, Deputy-Speaker: After hear-
ing the statement of the Minister, I
sce no reason to give my consent to
the adjournment motion. I reject it.

I shall now allow questions.

Shii Nath Pai: While expressing
my disagrecement with your ruling,
since it must unfortunately prevail,
I will proceed to ask some questions.
Will the hon. Minister state the num-
ber of Indian enclaves which were in
Pakistun tecritory, what is the posi-
tion with regard to those enclaves
today, whether the jurisdiction of
India extends to these enclaves or
whether they remain only nominally
linked with India and whether we
shall continue to give to Pakistan all
the facilities just now referred to, in
spite of the fact that Pakistan has
unilaterally violated her obligation to
extend to India the same kind of
facilities?

Shri Swaran Singh: About the
number of enclaves, this has been:
before the House. I cannot say from
memory the number. But the impor-
tant thing is the second part of his.
query and I have attempted to cover
it in my main statement. I have said
that firstly, even with regard to the
Dahagram area, we are insisting that
they will ask specifically for permis-
sion and only when that is granted,
they can go, because they were
trying to assert that they could
go without asking for any per-
mission on their own will. That is
what we have succeeded now in
enforcing and they will apply in a
regular manner. Secondly, in the
Chief Secretaries conference which I
have mentioned, reciprocal arrange-
ments will be worked out, which will
be applicable to both sides.

I have just got the information
about the number of enclaves. The:
number of Pakistani enclaves is T4
and that of Indian enclaves is 123.

Shri Nath Pai: What was the posi-
tion with regard to our enclaves,.
prior to these incidents?
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Mr, Deputy-Speaker: He has com-
bined five questions into one.

Shri Nath Pai: He has not replied
to the most important question. We
have 123 enclaves and Pakistan 74. I
put it vice versa; I am sorry. But
is it not a fact that we had no kind
of communication with them? You
may work for the facilities tomorrow,
but what is the fact today? Does
our writ run there?

Shri Swaran Singh: There was an
agreement according to which the
right to go in on either side was to
be on reciprocal basis. It is a fact
that Pakistan did not honour that. I
have also no hesitation in saying
that, as I said the other day while
replying to similar questions, the
non-Muslims from these areas have
been squeezed out, maybe all of them
or some of them. But that is the
unfortunate story not only from our
enclaves there, but from that area
itself, on account of the insecurity.
As you know, these enclaves have
been the subject-matter of agree-
ment and no appointed date accord-
ing to that agreement has been fixed.
So, those Indian enclaves in Pakistan
territory continue to remain our
territory.

W w|ne fq7y (W)
i a® 1A = AT WAl 33 F 9"
A @ T WT TE@L oWMA TV
gaar fope wrr afaem auer
®7var | & gz s Smgar g %
DAt NF  d¥TOT F AN FweA g
W & FT SE A Ew W mal ¥
%% o A gAY 9df ¥ {2
X F Ty AT W AW FA
qr Agy |

st e fag © wAAT qSE
gAfew & &1 g oEw < fru
F4T |

st wo o wwi (FFEI) : WY
19 g™ F ¥ ¥ A T qASA
s war a1 fF afseam F s
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gAY a% ST & e #% 1@
g afw I s o orwew
tarfy # g ¥ TR o ¥ W
g AR AR FW@ § Wk wafa
FAE @ F aEyr ol wen
g1 A Fgr R fF s a gt ofar
¥ oy 4 e 1 F fae @
D@ g & ag s wmEar §
& 5@ @ g of@r o wafar
fear @, g7 X gaem  fwar @, @
fox s a1 g ofar § w6 ww
femmsr @ &

Shri Swaran Singh: Sir, I think
the hon. Member has not understood
the position correctly. They are not
being permitted to come into our
territory; they are only being per-
mitted transit over our terridory and
go into Pakistan territory.

@t gwim fey (FaT ) =
qfeera TERe W qifeeTT w
gfedl ¥ serdfes dowar ¥ 3w
frard sk axdr s g @
T ORI X ¥ AT 9% AR fear
¢ fr gux &fm w ot s
g gearg foa g ?

st &y agr fafeed w&@f aff
ot et & 7 @t fafaed Ao
qifgd |

Mr. Deputy-Speaker: Order, order.
You are not a signatory.

Shri Swaran Singh: It is unfortu=-
nate that some of us work ourselves
up in such a manner that we do not
take notice of what is happening. In
this particular situation, on the
Cooch-Behar border, I am very glad
to report to the House that our border
police—that is, the West Bengal
police—have acted in a very valiant
and a very brave manner and they
have resisted these attacks. They have
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also, as I have said,
cuusing. ... ..

succeeded in

Shri Bade: You are not acting in a
brave manner. They have still our
territory in their possession.

Shri Swaran Singh: It is amazing
that even on such an occasion we do
not really seec the things in the cor-
rect perspective. As I have said, if
other people are acting in a despa-
rate manner and they want to carry
on raids, the best way to meet the
raids is that vou repel them. I have
said, that the raiders in this parti-
cular case actually have suffered
casualtics. Some of them have been
kiiied. I think the House will join
me in congratulating the police who
in a valiant manner successfully re-
prlled the attacks which were under-
taken in an absolutely aggressive and
lawless manner.

W Auw et (feeht wdwam) ¢
AAT F4) HERT A qIY TSy F wET 3
fir qff ariaice 1 Trewew & Afewi & are
ATq AT F A ATET § T A o W
gq oy Ay W W A TR R
g1 & s amgarg fe sy qen
farat gnfy 7

oft ot fag :  ag wamAT ot wfew
 fe e fay gl

Shri Thirumala Rao
Sir, may I know......

(Kakinada):

Mr, Deputy-Speaker: He is not a
signatory. So, he cannot ask a ques-
tion.

Shri Thirumala
rising on a point of order.
asking a question.

Rao: Sir, I am
I am not

Shri Priya Gupta (Katihar): Sir,
when did you convert this intu a
calling attention notice?

Mr. Deputy-Speaker: I have treated
it as a calling attention notice.
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Shri Priya Gupta: It is not a calling
attention notice.

Mr. Deputy-Speaker: Order, order.
I am not allowing it.

Shri Bade:
ruptions).

It is not...... (Inter-

Mr. Deputy-Speaker: It is a calling
attention notice and he is not a signa-
tory. So, he cannot ask a question.

Shri Priya Gupta: How could you
decide it?

Shri Bade: The statement was
given because there was an adjourn-
ment motion. ... (Interruptions)

Mr. Deputy-Speaker: Order, order.

You have no right to ask a question.

Wt W@ T e A el
FT....

Mr. Deputy-Speaker: No, 1 am
sorry. You are not a signatory.

Shri Priya Gupta: Sir, it is not a
calling attention notice.

st aq feed (R37) -
ATAT KT /AT E . .

it q¥ : CETHEHT HeW Qe ElERT
T AR EH T & AT IO Wl |

Mr. Deputy-Speaker: Shri Bade,
vou are an experienced parliamen-
tarian and you know the rules.

g

Shri Thirumala Rao: Sir, hon.
Members are making it impossible
for the Chair to function. There should
be an end to this sort of interruption.
Now a person who has the loudest
voice can walk away after saying
whatever he wants to say....(Inter-
ruptions), They have ng business to
interrupt the business of the House
like this. This is an impossible posi-
tion. When you have called one
member, others have no right to
stand up and shout.
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Mr, Deputy-Speaker: That is what
I am trying to control. Now, Shri
D. N. Tiwary will continue his speech.

Shri Thirumala Rao: Sir, have you
ruled that it is not an adjournment
motion?

Mr. Deputy-Speaker: I have dis-
allowed it. I agree with the hon.
Member that if any membef obstructs
the business of the House, action
should be taken against him. Now
Shri Tiwary.

Shri Thirumala Rao: But you have
not heard my point.

Mr. Deputy-Speaker: There is no
point. I have disallowed the adjourn-
ment motion.

Wt wy fea] @z ww
oT¥T A FAT I A0 K A §
fs w1 g wre mrdw oA R
e w9 g Ay fifad

Mr. Deputy-Speaker: What is the
point of order? On what?

st ww fewa © W oga @
Fifera

Mr. Deputy-Speaker: All right. Let
me hear it.

st wy femm : WA wgE@ A o
rersy fean & 99 97 gw @wr @i
wRE | ¥ Farar AC fF gy saTATRYY
SeaTe & a1 A A9 qrf A 7 T
sy fomr @, e am A @ E
T FO A @erEr AT Aied |
AT O SATATHEN  gETA § AW AT
Al T/ 9T FETA FTA AT KT qATH
T WY WY 4g awed § A1 IR
g @ & fF w9 qed W & marw
S ®TE 9EE &Y F AT § "W
IR AT WA § | TEET AT
¥ amar g
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Mr. Deputy-Speaker: I rule there
is no point of order. 1 have dis-
allowed the adjournment mofion and
ullowed Shri Nath Pai to put a ques-
tion. As regards calling attention
notice, only the people who have
signed the notice will be permitted
to ask questions.

st wy fewa : T2 g ST
TEITE AT 74T § Y SATATHRYOT qeeTS
oty ®ar o e fem o3
faar aqr |

Mr. Deputy-Speaker:
point of order.

ot wy fowa & aar Ady T
Frgar § Afww

There is no

Shri Priya Gupta:
attention notice?

It is a calling

Mr. Deputy-Speaker: Your name is
not here in the list of signatories. So,
I cannot allow you to put a question.

Shri Bade: If it is a calling atten-
tion notice, it has to be read here. 1t
was not read here.

Mr. Deputy-Speaker: The hon.
Minister has made a statement and I
have asked hon. Members to ask
questions.

Shri Bade: The calling attention
notice has to be read in the House.
It was not done in this House today.

Mr. Deputy-Speaker: The hon.
Minister has made the statement and
I have asked every one of the signa-
tories to the calling attention notice
to ask a question. You are not a
signatory to that.

Nt wy fawd @ F FoFE,
&y oy fearar

Mr. Deputy-Speaker:
given a notice?

Has he also
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st ay fewd © A smTTREY
wyeare fagr § 1 w9 w9 IR
w1 Fw &

Mr. Deputy-Speaker:
got the paper here.

ot qyfewd: AU AN Y?
5 at famr a1 )

Mr, Deputy-Speaker:
did you give it?

ot ay fewd : mor @@ faa
ar |

‘We have not

At what time

Mr. Deputy-Speaker: It must be

given before 11 o'clock.

ot wyfemd 0 11 T F
faar a1

Mr. Deputy-Speaker: All right,

you may put a question. I take his

word that he has given a calling
attention notice.

Shri Vidya Charan Shukla: On a
point of order, Sir., We must know
first as to whether the hon. Member
gave the calling attention notice or
not. This must be first made clear.
The Lok Sabha Secretariat must
either say that he gave the notice or
they must say that he had not given
it. This must be first made clear.
Otherwise, I will also insist on my
right to put a question. (Interrup-
tion) .

Shrimati Renu Chakravartty (Bar-
rackpore): That is very wrong. It is
i not proper to cast an aspersion on the
Member who has said that he has
given a calling attention notice.

An hon. Member:
there,

But it is not

Another hon, Member: It is there

Mr. Deputy-Speaker: I have got the
paper before me. He has given thc
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calling attention notice. He may put
4 question.

Shrimati Renu Chakravartty: 1
request you to ask Mr. Shukla to
withdraw his words because, I think,
we should at least have this much
respect to the hon. Member and take
his word whcn he says that he has
given it. To err is human. They may
also err....

Mr. Deputy-Speaker: It was not
specific; it was vague. But still I
allow him to put a question.

ot oy fow ©  fggema-arfee
F @ X W T F% a9 8,
e T Y d, s £ e g
W ¥ wefad aro dw gg e
TaaT § W% a8 a5 oY s A
fr g IEF I A Y S oA
O 4 L | Afew a8 |9
& g wgT 39 WX FTWR 4T
T I F & AW w3 g oA w0
fdw weft off g Sfed @ qwma &
fF afFcars & St 3T § S W
Wwaa d fau zaa & wiw fw
& faeely o WY qETH AT 9T IREIE
HATFT T FL 7 W T qaAq &7
qeaT AT AT § A | AW IgwT
AR M W WX FS AT A6
grar 2 ar fer w€ FTOR W 3w
I} a| FT A 9T ? qA ¢
M oty AN 7w Y ¢ W T A
AWM o Fgr g fe g o W W
™ §, SEw wew w1 & fau o\
g fear o1 gFar & 1 dEE
o ETae Ere’

ot el fag: gz € FET
N o feqr WA mTE A 0w
gema faar 1 @ 9T wEE FE A
wfear afad & fr wge el
f& #1€ gat AT 9 At awdw
¥ ot qw @Y Q@ T ¥ AE fAww
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T &, afew gt §r gl Afew tral Government employees. Disparity

T aF agt A AW F T S
AT § 1 T WF WA qar
w fr £1€ 17 ag ¥ Y 7w
AT W avg ® Y B wgr A1 qwaw
g

§ @ ggq N aaog WAE
et argaT g fir v ame Wk ww
Tt oo & araeE W wa fow oy
TAEAE SATEH ¥9 FTAwHaTL |
g whar § 5 o a fex =g wnd
wWifF ¥ @ § 577 § F afem
gk wfawT 3 vyt § fF O @
gar faar @ 3@ W femr mam
W) v Gl Wy Aifer el
w9 % Irfir § e gow & faw 437
Tg AN T g I R f @ Wk
SEAsH N 1 wied & wfiw
Fo fe g ot @t qEEwdO ),
T AgEEA § @ 9T faw s
Tifgr

oft ayqfomd :  zraw 37 & ghan
#1E vy T w/h

17.58 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—contd.

Shri D, N. Tiwary: Sir, I was refer-
ring to the pay scales of employees in
the States and at the Centre. I never
meant that the pay of the Central
Government employees should not b2
increased. What I wanted to impress
was that all employees whether Cen-
tral or States or local bodies should
get, more or less, equal pay keeping
in view the circumstances and the
service conditions of all employees.
The State Government employees get
meagre pay as compared to the Cen-

in this matter should not be perpe-
tuated, 'A super class of Central
Government employees may be creat-
ed if this disparity is maintained.

The Finance Minister should make
available the necessary resources to
the States for this purpose. He
should not take shelter on the plea
that it is not his concern. The Edu-
cation Minister makes available to
the States the finances required for
increasing the pay-scales of the
secondary school teachers or even
primary school teachers. In the same
way, the Finance Minister also
should make available the necessary
resources to the States for increasing
the pay scales of the State employees.

18.00 hrs.

This is an age of planning. Plan-
ned development means the develop-
ment of every sector and region in a
uniform way so that all the limbs of
the body-politic get the required
nourishment. If any limb of the
State grows weaker, the whole body
will have to suffer. The weaker
limbs should get better nourishment
so that they may grow up to the
standard of the other States.

Mr. Deputy-Speaker: The hon.
Member has taken 15 minutes already.
Does he want some more time?

Shri D. N. Tiwary: I want about
ten minutes more.

Mr. Deputy-Speaker: He cannot
have ten minutes but he can have
five minutes at the most. He may
continue his speech tomorrow,

18.01 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday,
March 23, 1965/Chaitra 2, 1887 (Saka).
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